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ORDER

This present petition has been filed under Section 252 of the Companies Act,
20 l l (hereinatier as Act) b)'M.'s Suvarna Sanjivani Sugarcane Transport
Pvt. Ltd." (hereinahcr as Petitioner Company) praying for rcstoring its name
in the Register maintained by the Registrar of Companies, Pune (hereinafter as

RoC).

2. This petition is filed before NCLT. Mumbai Bench on 3l'' October,2017 under
provisions of S. 252 of the Act. And thereafter listed for hearing on 6th

December. 2017.

l. The Petitioner Company was incorporated as M/s Suvarna Sanjivani
Sugarcane Transport Private Limited with the RoC, Pune on 20'h October,
1976 as a Private Cornpany in Tal. Kopargaon, Dist. Ahrnednagar, Maharashtra
har ing CIN : U63090MH l976PTC0l92llt.

,1. The Petitioner Cornpany is involved in Business Activity such as to carry out the

transport business on behalf of the mernbers of the company on commission
basis or to carry out the transport business with companl's o$n vehicles. To
cany on the business ofplying trucks and motor lorries for the carriage transport
of all tlpes ofgoods. To carry on and 1o operate the business ofnotor transport
ofall kinds including leasing or hiring for any numbers, lonies, trucks and cars.
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5. The narne ofthe Petitioner Company u,as struck offfrom the Register on account
ofthe reasons that. the Cornpany had failed to flle its Annual retums and Balance
Sheets for the year ended 3 I'r March. 2015 and 31" March, 2016, as noticed in
the Notice fiom the RoC i.e. STK - I dated 7'h March. 2017 and 1l'h March,
201'7 .

6. The representative of the Petitioner Conpany submits that, the Company is
running Cornpany and has assets as well as corresponding liabilities including
slatutory dues. Funher. the Company has not made any applicalion for obtaining
the status of Donnant Cornpany under S. 455 of the Act. l'urther that, the
Petitioner Company had never in the past, on its own, moved any application for
Strike-offunder S. 248 ofthe Companies Act.2013.

7. The Company has filed its Statutory retums in I.T. Departnent for the Financial
Year 2014- l5 and 2015-16. Copy of acknowledgement has also been placed on
record.

8. The RoC in its report submitted that. the RoC has issued the notice in Form STK
I to the Petitioner Conpany on the ground that the Company is not carrying

on any business or operation for a period oftwo immediately preceding financial
years (i.e. 2014-l 5 and 201 5-2016).

9. Thus the RoC came to conclusion that, as the Petitioner Company has not filed
its annual retums and balance sheet for the financial years 2014-15 and 2015-
20 I 6. therefore contrar ened the provisions of S. 92 and S. 137 ofthe Act. Hence,
the nalne was struck off frorn the Register.

10. The RoC has taken decision as prescribed under law to remove the name ofthe
Petitioner Conpany frorn the Register ofthe RoC. lt is the Pelitioner Company
rernained in the default-

I l. However. it is funher submitted that. the RoC have no objeclion to rcstore the
name ofthe Petitioner Company. as the Pelitioner Company is willing to comply
uith the provisions ofthe Act, subject to imposition ofCost.
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12. Hence. upon considering the facts and circumstances ofthis present petition, this
Bench is of the vie$' that. it would bejust and proper to order restoration of the
name ofthe Petitioner Company in the Register of Companies maintained by the
RoC.

13. Accordingly, this Petition is allowed. The restoration of the Petitioner
Conrpan)'s name to lhe Register ofCompanies maintained b) the RoC Pune. is

hereby ordered, u'ith a direction that the Petitioner Company shall comply with
the Provisions of the Act. And further it will be subject to payment of costs of
Rs.25.000/- (Rupees Twenty-Five Thousand Only). to be paid by way of
Demand Drati in tar our of "Pa1 and Accounts Ofiicer. Ministr-1 of Corporate
Al'l'airs. Murnbai". \\ithin 30 days t'rom the receipt of the dull' certified copy of
this Order. to this office.
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l4.This Petition bearing No. 618/252.NCLT/MB/2017 is, therefore, disposed ofon
the tenns directed above. The Leamed RoC shall give effect of this Order only
after perusal of the Cornpliance report ofcost imposed. After restoration of the
Company. within l5 days the Company shall file all the required documents with
the RoC.

I 5. Ordered accordingly.
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MEMBER (J)

Dated : 8th December. 2017
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